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आदेश /O R D E R 
 This assessee’s appeal for assessment year 2014-15, arises against the 

Commissioner of Income-tax (Appeals)-1, Kolkata’s order dated 27.06.2018 passed in 

case No.11198/CIT(A)-1/Ward-2(2)/2016-17,  involving proceedings u/s. 143(3) of 

the Income Tax Act, 1961; in short ‘the Act’. 

 Heard both the parties. Case file perused. 

2. The assessee’s former substantive ground challenges correctness of both the 

lower authorities’ action disallowing discount claim of ₹1,32,740/- as provided to its 

clients in car hire service business. Learned counsel vehemently contend during the 

course of hearing that this assessee has admittedly provided all the relevant details to 

both the lower authorities who have erred on facts and in law in disallowing the same. 

Mr. Singh vehemently supports both the lower authorities’ action making the 

impugned disallowance. He fails to dispute that such discount supported by all the 
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relevant particulars is very much a common practice in car hire service business. I find 

during the course of hearing that assessee has also not been able to provide for 

relevant details of the beneficiaries for verification in this regard. I take into account 

all these facts and circumstances to restrict the impugned disallowance to ₹32,740/- 

only. The assessee gets part relief to the tune of ₹1 lac. Its instant former substantive 

ground is partly allowed. 

3. Next comes cash deposits addition of ₹17,47,927/- treated as undisclosed 

income u/s 69A of the Act in both the lower proceedings. I find that neither the 

assessee has been able to prove each and every deposits instance in its paper book 

running into 155 pages nor the Revenue has been able to justify that the lower 

authorities have added all contra entries as well during the course of hearing. I 

therefore hold in these peculiar facts and circumstances that a lump sum addition of 

₹2,47,927/- instead of the entire deposit sums of ₹17,47,927/- would be just and 

proper. The Assessing Officer shall finalise necessary computation. I make it clear 

that instant direction both the issues shall not be treated as a precedent. 

4. This assessee’s appeal is partly accepted in above terms. 

   Order pronounced in open court on    28/02/2019 

                                         Sd/-   
                                                              (S.S. Godara) 
                                                                                        Judicial Member 
Kolkata,    
 *Dkp/Sr.PS 
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